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C 	TMJJ ALMINI STRA2VE TRI UUNAL 

CCUTI'A BENCH 

No,ftA.31 of 1999 
M.A.28 of2000 

(0.A.1286/1997 ) 

Present a Hon'ble Mr, D. Purkayestha, Judicial Member 

HOn 1  ble Mr. G•  8, Maingi, Administrative Mnber 

UNION OF INDIA & CR8. 

vs. 

SUKHDU KJM4rR C1UBO12 

Ll 	
or the applicants a Mrs. R.Basu, counsel 

For the opposite party a Mr. No  Lal, counsel 

Heard on a 13.4.2000 	 Order on a 13.4.2000 
ORDER 

Do Puricayastha,J.N. 

The R.A. 	00.31 of 1999 has eên filed by the  
of ficial resvonents in O.A.No.1286/1997 for review of the order 
dated 15.2.99 passed by this Tribunal in 0.A.1 6/1997 on the 
grounds stated therein. They have also filed one M.i, larin! 
No, 28/2000 for staying the operation of the aforesaid order 

dated 15.2.99 till dispo sal of the reivew application. 
2. 	We have heard both sides and have perused the records. 
It is stated by the applicants in this reivew application that 

has been the order dated 15..2.99Zpassed by the Tribunal cx parte in 

O.A.NO12$6/97 and the official espondents(jnO) did not 
!et the opportvni'y to produce the relevant rerds before the 
CO1t, therefore, the order dated 154,2.99 should be recalled for 

the interest of justice. On a perusal of the xUords, we find 
been that the judçnent dated 15.2,99 in 0.A2$6/97 has not.Lass ed 

and before final disposal of the case, several opportunit oss  
were !iven to the respondents for producto of deprtmentj 
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records and for tiling reply to the O.A,, but the respondents 

neither produced any record nor tiled any reply in respect of 

the 0.A.1286/97. Therefore, the case was decided cx parte. Nov  

after disposal of the case, they have come before this Tribunal, 

to patch up the laches on their part 

Ld. counsel, Mrs. A lasU appearing on behalf of the 

applicants in the R.A. sutnits that due to change in the panel 
in the lepartuent 

of adocatesnobody could appear on the date fixed for hearing 

of the O.A, 1286/1997 therefore, they Should be given a chance 

for production of relevant records for the interest of judticei  

and the order dated 15 • 2.99 may be recalled. 

Ld, counsel. Mr. M Lal appearing on behalf of the 

original applicant ( respondtt in the R.A,) submits that the 
in O.A. 

respondents4issued one letter to the applicant in respect of 

pWment of leave salary ond. July, 1999 and that benefit 

has been sanctioned by the competent authority in pursuance 

of the j u&çuent of this Tribunal dated 15. 2.99 in OJ, 1286/97. 

Therefore, the claim of the applicants(in R.*.) Should not 

be entertained after disposal of the Q. *  at this stage. 

5. 	We have considered the sUznissions made by the ido  

counsel for both sides and have gone through the order dated 

15. 2.99 passed in O.A.No. 1286/1997. On a perusal of the said 

order we find that the applicant had chal 1 en ged the amount of 

leave salary pable to him. He also challenged the findings 

of the Pension Adalat. However, the application was allowed 

and the respondents were directed to !iee the benefit of leave 

salary to the applicant as per rules. It is found, that the 

judçnent was passed by the Tribunal after appreciation of all 

the records available at the time of bearing and since the 

respondents(in 0.4,) failed to produce th t ie Trjbiaj 

44,t considerthe same. We find frn the records that 

sufficient scope has been given to the dearnent for production 

of 	cô W4 they failed to produca the records on the date 
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of passing of the final oráer on 15.2.99. 

6. 	In view of the aforesaid circimstances, we do not ftn 

any reason for recalling the oz*er date4i 15.2.99 passed by the 

Tribunal in 0 A. 1286/1997. Thereby, the A, bearing No .3i/1999 

is hereby ismisse) as being devoid of any merit. Accorttn!1y 
No. 28/2000 

the M.A. which has been filet for staying the operation of the 
• 	afres2.fed  

15.2.99 stands áisposeá of 

7. 	No order is passed as to costs. 

M1ER(A) 	 • 	M34112R(J) \ 


